BANGANAPALLE, MADRAS ACT 1848
ACT No. XXV. of 1848
(Rep., Act 8 of 1868)
[25th November, 1848.]
Passed by the Hon’ble the President of the Council of India in Council on the 25th November, 1848.
An Act for Restoration of the Jagheer of Bunganapilly.
WHEREAS by Act X. 1843, the administration of justice and collection of the revenue in the districts of
Kurnool and Bunganapilly were vested in an Agent appointed by the Governor of Fort St. George in
Council; and it is now deemed expedient to restore the jagheer of Bunganapilly, to be holden by the
Jagheerdar, subject to the same conditions and reservations as heretofore, it is enacted as follows:
I. On the First day of January 1849, the authority of the Agent of the Governor of Fort St. George,
appointed under Act X. 1843, shall cease as to the district of Bunganapilly; and no Agent shall thereafter
be appointed for Bunganapilly under that Act.
II. All lawful proceedings of the said Agent and his Assistants before the said First day of January
shall stand good.
III. The Foujdaree Adawlut and Sudder Adawlut shall continue to have and exercise the same
jurisdiction respectively as to criminal trials referred by the Agent before the said First day of January,
and as to appeals from any decree made by the Agent before the said First day of January, as if his
authority had not ceased in the said district; and their judgments and orders shall be executed in the same
manner.
IV. When the Agent shall have duly accounted to the Governor of Fort St. George in Council, for all
monies received and paid by him in his administration of the revenues of the said Jagheer, and shall have
received, by order of the said Governor in Council a discharge in full of all claims against him for such
administration, neither he nor any of his Assistants shall be liable to give any further account, or to be
questioned for the same or any part thereof in any Court of Justice.
V. Nothing in this Act contained shall be deemed to waive or abate any part of the paramount
authority and control of the East India Company over said district, or of the Sovereign authority of the
British Government.
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